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CENI'RAL ADMINISTRATIVE TRIS~L - --A L CAHA BF\D BEN :H 
A LL.?\HA. W\ ... D---

• 
Original ~.£Eli~ation No. 1 7 of 2005 - -

Alla habad this the 17th .da y of January •. 2005 

Hon' ble Mr.A .K. Qhatnagar. M~mber (J) 

or.K .s. Qha ttacharya. aged about 64 years , Son of 

Late o.s. ilhattacharya. resident of 144-A, Canal 

Road. Cdntt., Kanpur Nagar, lastly employed as a 

Dean/Head. Director of Gr.II. Defence Institute 

of rechnical studies (stores). Ministry of Defence, 

(OOQA), Napier Road, .:=antt., Kanpur. 

By Advocate Shri N .K. Nair 
Shri M.K. Upadh~ 

Versus 

~_Eplicant 

1. Union of India, through the SecretaryCDefence 

Production a nd Supplies) Ministry of Defence, 

DHQ, p.o., Government of India, New Delhi-110011. 

2. Dire ctor General Quality Assuran.:::e, Department of 

Defe nce Prod..iction & Supplies, Ministry of Defence 

DHQ, P .o •• New Delhf-110011. 

3. Chief .J:>ntroller of Defence Acco..ints(Pension), 

Oro padi Ghat, Allahabad. 

Respondents 

Bv Advocates Shri S.p. Sharma 
-~ - Shri s. Singh 

0 R D E R ( oral ) - - - - -
By H~' bl~~ .A ·~~ ia ha tnag a r .!..... J. M • 

By this o .A . the applicant has prayed for dire~tion 

to the respondents to pay the amount of gratuity of Rs.3,60,000/ 

to the appli ~a nt a longwith interest calculated thereon upto 

the date of f inal pa yme nt at the rate of 12% per annum • 
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2. As per the applicant he retired from service 

on attainl~ \?1.Je age of superannuation while posted 

as Dean/Head. Director of Grade II, Defe nce Institute 

of Technical Studies(Stores). Ministry of Defence. Govt.. 

of India. Kanpur. The grievan::e of the appli:?ant is 

that althuugh he WiS issued no objection/clearance 

certificate at the time of r e tirement but the gratuity 

due to the applicant after retirement, has not been 

paid till date . De s pite repeated represe ntatio ns and 

reg ues t s made by the applicant, no action has been 

taken by the r es pondents except verbal assurances. 

He further submit c.ed that a representa tion to this 

effect has a lready been sent to respondent no .1 i.e. 

Secretary(D.P. & S), Ministry of Defe nce, south Block 

DHQ, p.o., Gove rnmen c of India, New Delhi on 31.07.04, 

whi~h is still lying und€dided. 

3. Lea rned counsel f o r the res pondencs prayed for 

time to file the -:.A., which I do not consider necessary 

as this o .A. can be disposed of finally by issuing a direction 

to r esJ;O nde nt no.1 to decide the pend ing represenc.a tion 

dated 31.07.2004 of the applicant within the stipulated 

period. 

4. Accordingly, the o .A. is disposed of with direction 

t o respondent no.l to decide the represencation of the 

a pplicant dated 31.07.200 4 by a reasoned and speaking order 

within a period of 2 months from the date of rece ipt of a 

copy of this order. No order as to cost. 

( J) 

/M .M./ 


